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11.47 bra. 

CONVICfION OF MEMBERS 

MR. SPEAKER: I bave to inform 
tbe House tbat I bave received tbe follow-
ing telegrams dated tbe 7tb May, 1968 from 
tbe Magistrate First Claas, Cbaziabad :-

"Sbrimsti GUll Devi IUId Sbri 
Sunderlal, Members, Lok Sabba, were 
convicted this day for an oifeJIce under 
Section 447 J.P.C. to pay a fine of 
Rs. SOO/- eacb or in default eacb one 
of them to undergo rigorous imprison-
ment for tbree montbs. They were 
released immediately after allowing on 
their request ten days' time to pay fine 
imposed on them." 

""."'! liPfit (~i~) : lIrelJ."., 
m 'f~ m ~ ~ ~ I ~~ it 447 wrm 
it; m if 1Ii~ f{1iT t, tar« ~ ~ 'ferr ;r~1 
"ImrT ~ I f.:\1rq if ~ ~ , fiI; """ 
'1ft 'liR:l:!T~;rr 'I1f~ I om: -m If~t 'f~ 

~~ !liT ~'If;r ~ ~ t I IIrT'f """ III'l' 
~~I 

MR. SPEAKER: We will bring it to 
tbeir notice. Wbatever telegram I received 
euctJy verbatim I bave quoted BOW. I 
will inform tb_ tbat they must live the 
reuons. 

·COMMI1TEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Tblre,-1Int Report 

SHRI KHADILKAR (Kbed): Sir, I 
beg to present the Thirty-firs t Report of 
tbe Committee on Private Members' Bills 
and Relolutlons. 

11.48 ..... 

STATEMENT RE. ORGANISATION OF 
ASSAM. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Sir, I 
bave seen tbe press repors in tbe statesman 
of 6th May 1968 to the effect tbat a 
formula for Assam's reorganisation bas 
been approved by tbe Internal Affairs 
Committee oC tbe Cabinet and that tbe 
status of Sub-federation is envisaged for 
Hill districts under that formula. Tbe 
question of reorllUliution of Assam has 
been enllll8ing the active attention of tbe 
Government. The matter was no doubt 
considered at a meeting of tbe Internal 
Affairs Commi ttee a few days alO but the 
Committee did not approve any particular 
formula. In fact, the matter has been 
placed before tbe Cabinet, wbicb is still 
to take a decision. I may mention that 
we bad bad a discussion witb tbe leaders 
of parties in Parliament on the question 
of rearglUlisation of tbe State of Assam on 
27tb November, 1967. We bad agreed 
tbat the question was a delicate and diffi-
cult one IUId would require persistent 
efforts to find a satisfactory solution wbicb 
would be in tbe larler national interest. 
We bave baeD mating efforts in tbis direc-
tion aod bave now reacbed a stage wbeJI 
a final decision bas to be taken. In this 
context I would not like to say lUIytbing 
m~re by way of comment on tbe press 
report eitcept tbat tbe term "Sub-federation" 
did not occur to us so far and tbat no 
particular formula bas so far been accepted 
bY Government. • 

STATEMENT RE. RAILWAY ACCIDENT 
AT ANAPARTI 

THE MINISTER OF.· RAILWAYS 
(SHRI C. M. POONACHA) : Mr. Speaker, 
Sir, information bas beea received tbat 
38 Down Madras-Howrab lanata &press 
collided witb tbe roar of a Down· Goods 
Train at Anaparti Station on Rajabmundry-
Waltair Section of tbe Soutb Central 
Itallway at about 01.41 bours this morn-


